expenditure of the candidate also increased similarly. Otherwise, Rs. 10,000 more will go from
candidate’s account. They will do this. You have hardly any power. As far as increasing the

expenditure is concerned, they will issue their own notification.

Another issue which applies to Goa, Tamil Nadu, Kamataka and many States, particularly
Kerala, is several seamen work on ships and other people go to Gulf for jobs. The Election
Commission officials go to their houses and if they find that those people are not available, they will
delete their names from the electoral list. Actually, they will go either to Gulf for one or two years for
work or work on ship for one or two years. The ship is not his house. He is just working in that. But,
because he is working in ship or in Gulf, as the case may be, and not present at home, his name is
removed from the electoral rolls. To remove this anomaly, the Ministry of Law and Justice introduced
a Bill. I wanted to know what the status of the Bill. It had lapsed two years back. It is absolutely
essential. Since it is linked with MRI thing, | think, it has not been introduced again. Forget about
NRIs. We are not concerned with that. But, the interests of this category of people who are working

on-ships or in Gulf countries need to be protected... so that, whenever they are here, they can vote.
SHRI M. VEERAPPA MOILY : It is under active consideration.

SHRI SHANTARAM LAXMAN NAIK : Thank you, Sir, Lastly, | would like to mention that our
electoral system, we can proudly say, is a very foolproof system. Ve have got a legislation, called,
RPF, 1950, another legislation, called, RPF 1951; similarly, we have got other rules too. These entire
things, when put together, make perfect machinery and, therefore, we have been successful all
these years. But, Sir, kindly see to it that Parliament’s power to legislate on election is not taken
away. It is your job to see that the Election Commission is told that their powers, under section, 24
are restricted. Similarly, the Supreme Court has to be told that its powers of creating laws, in the

name of interpretation, are also limited. Thank vou very much, Sir,
MR. DEPUTY CHAIRMAN: We will take up further discussion on the Bill tomorrow. Now, a
statement by the hon. Minister of Home Affairs.

STATEMENT BY MINISTER
Bomb blasts in Nalbari district of Assam

THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): Mr. Deputy Chairman, Sir, it
is with a deep sense of anguish that | have to inform this House about the unfortunate incidents of
two bomb blasts in MNalbari district of Assam on November 22, 2009 which have resulted in the loss of
4 lives and injuries to 52. The preliminary reports indicate that the perpetrators of these crimes belong

to the United Liberation Front of Asom (ULFA). In the past few weeks, we had received intelligence
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reports about the plans of the ULFA to engineer bomb blasts in Nalbari and Guwahati districts. These
reports were promptly shared with the Government of Assam and the State Police. The State
Government had also issued alerts. The State Government had also put out a lookout notice for 9
ULFA militants who were suspected to have infiltrated into the State. While strict vigilance was
maintained in the two districts and elsewhere, unfortunately, the incident in Malbari could not be
averted. Search operations are continuing in Nalbari and the neighbouring districts. The operational

Group of Unified Headquarters met on November 23, 2009 and has taken stock of the situation.

The State Government has informed us that one person, suspected to be involved in the bomb

blasts, has been apprehended.

The State Police and the security forces have maintained intense pressure on the ULFA and
the National Democratic Front of Bodoland (NDFB) (anti-talks faction) since January 2009. In the
current year up to 15 November, 2009, as a result of counter insurgency operations, a total number of
1196 insurgents have been neutralised by way of arrests/surrender or being killed in action. Besides,
282 kgs of explosives and 630 weapons had been seized from insurgents till 22 November, 2009. The
State Government and security forces have been taking all possible steps to contain the insurgency
and, it will be apparent from the facts, stated above, that they have met with a considerable degree

of success.

Owing to the counter insurgency operations, the ULFA has come under tremendous pressure.
Its leadership is in disarray. Key ULFA leaders are in prison. Recently, 2 ULFA leaders surrendered to
the indian security forces. Three ULFA leaders are believed to be abroad and there are reports of
serious differences among them. In this background, it is our assessment that the recent incidents
manifest the desperation of the banned organisation ULFA. The State Government and the security
forces are determined to intensify the counter insurgency operations against the ULFA and the NDFB

(anti-talks faction ).

The Government of India strongly condemns the acts of violence of November 22, 2009, even
while it regrets that it was not possible for the security forces, despite their best efforts, to pre-empt
and prevent the incident. On behalf of the Government of India, | offer my sincere condolences to the

families of the deceased and to the injured.

SHRI BIRENDRA PRASAD BAISHYA (Assam ) Sir, the situation of Assam is very, very cirtical.
Kllings are taking place daily in Assam, Sir, | am very happy that after the incident in Bombay, due to
the measures taken by the Government of India, there has not been a single incident in Bombay. |

really congratulate the Government for this thing. After destruction of the World Trade Centre in the
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USA, not a single incident has occurred in the USA, But, Sir, in Assam, it is a continuous process,
Day by day, the law and order situation is deteriorating. Frankly speaking, Sir, from October till
today, in Assam, more than 30 persons have been killed and more than 100 people seriously injured.
Sir, on 4th October, in Bhimajuli, a Biswanath Chariali sub -division in the Sonitpur district, 13 people
were killed and more than 42 people injured. On 16th November, raikvay communication between the
Upper Assam and the rest of India was totally disrupted for 12 hours. There was a stoppage of the
running of Rajdhani Express. Again, day-before-yesterday, eight persons were killed in Assam. Sir,
day by day, the situation is getting worsened. Three Cabinet Ministers of the Government of Assam
publicly staged a dharna asking the Government to provide security to the people. This is the

situation, Sir. The Cabinet Minister himself staged a dhama seeking security of the people.

Secondly, Sir, the Chief of the Bodoland Autonomous Council also staged a dhama
demanding security for the people. Sir, | am very sorry to say that in the Bodoland area, on an

average, daily two to five people are being killed. Sir, this is the situation in Assam.
MR. DEPUTY CHAIRMAN : Please seek your clarification.

SHRI BIRENDRA PRASAD BAISHYA: Please try to understand the situation, Sir. Enough is
enough. Always, our people are killed. They are killed by extremists, they are killed by the military.
Always, our people are killed. We should identify what the basic reason behind this is. It is high time
for the Government of India to identify the basic reason. We want a permanent solution, Sir. We do
not want a temporary solution. ¥We want a permanent solution for the insurgency problem in Assam.
Sir, the hon. Home Minister is sitting here. The hon. Minister in his statement said that ULFA is in
disarray. ULFA is now in a weak position.,Sir our suggestion is this. We appeal to the ULFA, we
appeal to the Government of India to immediately start a political dialogue. Without a political
dialogue, the insurgency problem cannot be solved. We request the hon. Minister, Sir, that a political
dialogue with ULFA, NDFB and other extremist organisations should be started immediately in order
to save Assam. This is the agony of the people of Assam. Assam is burning, Sir. It is the duty of the
Government of India to save life and property of the innocent people of Assam. | seek this
clarification, Sir. | need support from the entire House. A political dialogue with ULFA, NDFB and
other militant organisations should start immediately. So, we want a permanent solution of the

insurgency problem in Assam. Sir, | thank you for having allowed me to speak.

294



SHRI S.S. AHLUWALIA (Jharkhand): Hon. Deputy Chairman, Sir, the Prime Minister comes
from that State, Assam. He represents that State in the Rajya Sabha and he is the Leader of the
House also. It has a special status; and that is the reason why when the UPA was formed, one Peace
Committee Group, PCG, was formed under the chairmanship of Indira Goswami along with about 10-
12 members to negotiate with ULFA, and the Mational Security Adviser was regularly talking to them
through this Group. What is the status of that PCG? | want to know whether we have come to a

conclusion on that issue or not.

Then, | have seen that you have deputed one Interlocutor, Mr. P.C. Haldar, the former
Director of 1B, to discuss with NDFB. Now, | want to know whether they have started talks with the

NDFB or not.

Then, Sir, the third thing is, in Bodo area — this MNalbari is alsoin that area — we have found that
there is lot of infiliration of Bangaldeshi migrants, illegal migrants, and that is the reason, we have
seen, this vear, they hoisted a Pakistani Flag in a ground of Darang district and there was a lot of
problem on this. There was a wild riot started and the houses of a lot of tribal people were bumnt by

these illegal migrants ... (Interruptions ...

SHRI BHUBANESWAR KALITA (Assam): The issue of hoisting of Pakistani Flag has been
resolved. That issue has been clarified because it was the Bid day after Republic Day. So, that Flag

was Eid Flag. ...(Interruptions ...
SHRI 5.S. AHLUWALIA: Noj; Sir. ...(fnterrupz‘fons)...
SHRI BIRENDRA PARASD BAISHYA: No; Sir. It was a Pakistani Flag. ...(fm‘ermpz‘fons)...
S IFHTe AFSEHY (FERTS) : 9%, 7% 4t dreq 9= W fmaran = € ..(Faem)...

MR. DEPUTY CHAIRMAN: He wanted to clarify. That is all. Please sit down. Yes, Mr.

Ahluwaliia . ..(Interruptions ). ..

SHRI BHUBANESWAR KALITA: That is an allegation. It has been resolved.
o (Interruptions )...

SHRI S.S. AHLUWALIA: Sir, there was a Peace Committee between the illegal migrants and
the rest of the tribal people. Just to pacify them, they made a Peace Committee and that was
resolved. But it is a fact that a Pakistani Flag was hoisted there and after the Pakistani Flag, there
were widespread riots between the illegal migrants and the tribal population of that area.

o (Interruptions ...

MR. DEPUTY CHAIRMAN: Please sit down. Please sit down. Mr. Baishya, please sit down.
o (Interruptions ...
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SHRI BIRENDRA PRASAD BAISHYA: It is the Mohanpur village of Udalguri district.
o (Interruptions )...

MR. DEPUTY CHAIRMAN : Mr. Baishya, yvou had your chance. Please sit down.

SHRI 5.5. AHLUWALIA: Sir, then the other political parties including the Congress, BJP, AGP
and others joined hands together. They went in a big rally to the same village and hoisted the Mational
Flag. In this way, it was resolved. It is not that the Pakistani Flag was not hoisted. My point is, ULFA
is there. The ULFA leaders are taking shelter either in Bhutan or in Bangladesh. Now, these illegal
migrants are coming from Bangladesh and encroaching the land, even the river bed; and they have
spread on the entire river bed. They are cultivating there; they are living there. There is nobody to

check them and they have become the legal migrants of that area. ... (Inferruptions )...
SHRI 5.5. AHLUWALIA : One minute; | am not asking you.
SHRI BHUBANESWAR KALITA: It is an imagination . ... (Interruptions )...

SHRI 5.5. AHLUWALIA: ] am not talking about imaginary things. | know the facts. | have spent
my childhood. ...(Interruptions ...

MR. DEPUTY CHAIRMAN: Mr. Ahluwalia, this is not a debate. Please seek only clarifications.

SHRI 8.5, AHLUWALIA : My point is, you are appointing an Interlocutor, Mr. P.C. Haldar, to
deal with NDFB and here it says, 'anti-talks faction’. Now, when the ceasefire was declared and
there was agreement with NDFB, there was only on faction which was in favour of peace talks and in
ULFA also there was only one faction. Under the chairmanship of Indira Goswami, there was a PCG

constituted and that PCG was directly talking to the National Security Adviser.

What is the status of these two committees and what is the status of the illegal migrants in
these areas? What is their role in the anti-national and anti-social activities that are taking place and

ultimately costing the poor tribal people of Nalbari their lives?

sft famgstia dART (srW) © W, 9 & 9 T & aR ¥ R fifveR wree @ aei o
wede & g, 3w § ov qeRfhder=r argm @i Nalbari 7937 sare &, # Swfl ore 9 smar g
3% Nalbari g 3 aisiels # 7T €, Rl Baksa R Rgae & =m0 & s wiren &1 arfy dva oft 5 Y
HET 6 37 @t TTeld 950 @) & TS €, specially dIsiels TRAT #| T8 S aneHt & v
IRt ®t a5 Wieel & T3 T 39 WRGR B o ¥ &, SUST 9ga SNeo ol 3T Baksa
fSftgae & sl ¥R exremists @81 WX € - ULFA WY &, NDFB &1 97 Rsfegae e & wrer o gan &,
39 fefegae 3 it gferw wemae &, agi @il &) fraaiRE & fery Rids 12 v.b. 47 wiswew & gfer
& arms € 81 wapddl 2, 219§ @13 vehicle FE1 &, magistrate & ur¥ M) @IS vehicle &1 81 SDPO &
U g BT H vehide TET &, T DSP EIAT €, 3% 91w Y vehicle Tt & - it gTera ! agt @Y A
T2, BTRIG SEa9H 3 @ & withdraw TR o AT, 1 981 ®Is IR 78T 71 8 & anesft 1=
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<ET &1 59 for R < ffexT 7 gt aw fomn, o w8t € 16 7 a9 et doftoow, & € 8 gt
alliance T TIHIR &, Fe1 .MU, 7 8, ST AT seat («OVOEn) unfortunately T.SLT. & AT &1
R, wdr &L, fl g AL, o € g) dl asl grer U 8T S § b MR & forn g wse @
ST S Y81 2159 ol oig 1% T & of &t e o onifiy 9 do 18 wed, Al 721 9epd | SR &9 @l
T 9T A1 gt sTeel e Wl W, 49 W, safer @ veft e 7 s & g W An @ e
BT BIee o TS, HF TTHY BIee o US| 98T rsieivs 7 o US ST 719 1 Bis dis T8 &
NDFB ! ST @&l anti-faction f&wmar &, TT @13 anti-faction &9+ =gl <@l 51T NDFB % o1l U -
W?ﬂﬁwﬁdesignated camp ﬁﬁwﬁﬁ‘,mﬁwﬁ%,ﬂaw\rami faction EI?IWTGTI?IT%\‘,
<ifeeT v faT uge 3 @ U W g €, SR UH-9T extortion B €1 TR SH H STl SATGT
Wﬁﬁ?%ﬁ'\"\q‘l’\}exﬂemistgroupsﬂﬁﬁqﬁﬁ?ﬂfﬁwﬁ?ﬂwwﬁmwﬁ?m
TG extremists & TET B YR 311= T8l & ST sffftrersd & wrer sree Retsie a1 710 €1 979 gre@ a8
gl TIT::;L & [ extremists @ I # 3R ﬂﬁé hic Eb_QTH, i d S on behalf of extremists T&
FIRhde 5 o4 & fos & U =76Y &, @ & T w18t &ed €1 91 59 UeR a81 el §1 R B
safers & weem A 6 a8l B iR & R ge @ren s R ge & ot d vadfh. R &
et g Fafes wred | R S & gt ot A R ot wew g1 S €1 We e
et R iR & T et €1 69 W B9 R We Ta-ie ®1 3T | 7 &1 a1 Hgdl a4 of 3R 7
AN X @t iR &1 ®Is Saor s arfe vl a8t Wl §Terd € 1 o9 sma a9, 99 uar el
3R 1ot faeel) F extremists 814, FSTHRIT E14T, 3R wifcramie & A9 swi dide ®Is g, df
T T WieT el 7 URIT 89 8 8T a81 AT el 51981 8% T8 extremists openly markets ﬁq;':lﬁ
T &, Bl W omel, agt gad s od .. (SFaET)...

SHRI 5.5, AHLUWALIA : Sir, this is a very serious matter. A sitting Member of the Rajya
Sabha from Assam is saying that heis not feeling secure in the State and the State Government is not
providing him security. YWe all appeal, on his behalf, to the Home Minister that the Home Minister

must provide him security so that he can live there safely.

oft f=asfia ST : I 2 w1, SR T ST 1 9 SIS S T 5 TRE & grerd 8, S
oIS AW BT b 8¢ BT extremists et 37 Sa) TWSTHTRR & 19 U= g1 <290, 1 I T4
B TS WhT £7 3R T SR b & 91 31zl 1 €, 9eal Sl Bd, Jeal aId Bidh
BT AT T WA BT ATiRT, 981 of 3! e ft avg & dgla & of oifde ot wr
afgy, e=rarg|

oft T SESHR : AEiey, #A AErw A frfy aanh €, sue W 7§ 9% ve & wses
ﬂﬁ\?ﬂqﬁﬁ?ﬁ’aﬁqﬁ[wﬁSFH"Tﬂ%insurgency%?ﬁﬁﬁﬁﬁﬁﬁ?ﬁﬁ#ﬁﬁﬁﬁ‘ﬂﬁm
TL‘E’W Eﬁ\Tfﬁi\’, Wﬁmﬁlﬁﬁﬁw cilSH @ tacit support to insurgents and some of them
holding Governments offices, 3T®l AU extremists &1 &1 39d g% | =T RreaiRdt Qﬁ?ﬁ\_ﬂ il
Ruid ang &, st are ff ufeRich fireredt & - Sapt Wt wrrep & arifes Ruid Sds urer &1 e
ATEdT § o S0 IR AP T B3 o WE?
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SHRI MATILAL SARKAR (Tripura): Sir, first of all, | strongly condemn the brutal kilings in
Nalbari district of Assam on behalf of my Party CPI(M), and | urge upon the Government to render all
sorts of help that is possible to that area and to those who are injured. Nearly during the same
period, some days earlier, in our State also there was brutal kilings. In some border area
Kanchanpur, Reang people were brutally killed by NLFT. | also condemn that killing also. | think the
hon. Home Minister will take note of these incidents in Pasparan, Kanchanpur sub-division in
Tripura. Sir, | have seen in the Statement that the State Government had also put out a look-out
notice for nine ULFA militants who were suspected to have infiltrated into the State. Which is the
country from where they have infiltrated ? How long will that continue? We have seen that our State is
surrounded by Bangladesh. Though the present Bangladesh Government is taking some steps to
oust militants, even then my question is: What steps are the Government of India taking to see that
these militants cannot infiltrate into the Indian territory maybe Assam, maybe Tripura, maybe Manipur
and maybe other States? They are taking shelter in other countries — maybe Bangladesh, maybe
Pakistan, maybe Burma and other countries. They are taking shelter in other countries and again
entering into the Indian territory. How can this be curbed? What are the steps the Government are
taking? Yhat kind of relations the Government is maintaining with other countries? Sir, the militants
shift their place from one State to another. VWhen there is any operation in Tripura, they hide in
Mizoram; when there is any operation is Mizoram, they shift to Nagaland. So, they go on shifting
from one State to another. | think, there should be coordination among the States. There should be
an inter-State cooperation among the North-Eastern States so that they can move jointly against
these militant activities and curb them. If all the States come together and sit together and see which

are the places they are in hiding then they can be rooted out.

All the State Governments should move together in co-operation with each other. This is my

third point.

My fourth point is that we must have some political will against the militants. In our State, this
NLFT group has killed our 1700 Party activists, including leaders, including Ministers, including ex-
MLAS, etc. They have laid down their lives in the hands of the militants, that is, NLFT and some other
groups. These are banned organisations. Due to their attacks, our people have lost their lives; they
could not survive. Sir, our Party has been made the target. For the last 22-25 years, we have fought
these militants of NLFT, Now, we have brought the State into a very peaceful situation. | think, the
hon. Home Minister would appreciate the fact that we have brought peace at the cost of blood. The
groups like NLFT are underground groups. Then, there are over-ground groups like INPT, and it is

getting support from the Opposition parties in the State.
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MR. DEPUTY CHAIRMAN: This is not a debate. Please, seek the clarification.

SHRI MATILAL SABKAR: | am seeking clarification, Sir. If militants do not get any political
support from whatever quarter, they cannot do these operations freely. So, directly or indirectly, they
are getting political support. | would not go into the details as to from which party and in which State
they are getting this support. You can easily understand from the atmosphere. In our State, we have

the experience that this NLFT group is getting political support.

MR. DEPUTY CHAIRMAN: This is not about Tripura. He wil not be able to.
o (Interruptions )...

SHRI MATILAL SARKAR: | appreciate the steps being taken by the State Government. The
steps being taken by the Government should be fully supported by the Centre and the Centre should
extend all sorts of co-operation to the State Governments. Sir, | have seen that if there is some

disorder in Assam, we also feel the loss of security because...

MR. DEPUTY CHAIRMAN: Mr. Sarkar, this is only for clarifications on the statement. You are

making it a debate.

SHRI MATILAL SABKAR ¢ My earnest request to the Central Government is to take serious note
of the incidents, and come to the help of the State Governments to strengthen democratic forces

there irrespective of the party.

SHRI P. CHIDAMBARAM : This incident is unfortunate. But, | do not agree with the
assessment that the situation in Assam is deteriorating. On the contrary, several groups have been
contained and they have been brought to the negotiating table. The most recent one is the DHD-J,
after Jewel Gorlosa was arrested and another leader was neutralised in an encounter. Today, we
have moved forward where we can appoint an interlocutor to hold talks with these groups. We have
NDFB (pro-talk faction). We have the DHD-J, both groups, and we have some other small groups

such as the UPDS which have come forward to hold talks.

We have made it clear that the talks can be within the framework of the Indian Constitution,
and, they cannot put forward any demand for sovereignty, | think, the talks will go forward. So, there

has been a distinct improvement in the political situation in Assam.
6.00 P.M.

As far as violence is concerned, the two major organizations, which are responsible for the
violence, are ULFA and the NDFB (anti-talks faction). As far as ULFA is concerned, the Government
of India has, from time to time, held talks with ULFA. We know that talks were held in 1992, ULFA
backed out and nothing came out of it. In 2005-04, the People's Gonsultative Group was set up.
Three rounds of talks were held. The Government agreed to favourably consider the request of ULFA

for release of five ULFA detenues provided ULFA made a formal approach for holding direct talks,
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6.00 P.M.

nominated a delegation for these talks, indicated a time-frame and abjured violence. The People's
Consultative Group representatives continued to help. The Government declared a unilateral
suspension of operation from 13th of August, 2006 to 20th of September, 2009. However, ULFA did
not respond, and, instead, used this period to raise new cadres, to acquire new weapons and to

indulge in violence and extortions. So, those talks also did not lead us anywhere.

As you know, some companies of ULFA have now split. The A and G companies of ULFA have
declared a unilateral ceasefire. The A and C companies have submitted a charter of demands to the
State Government, and, we are working with the State Government to see whether the A and C

companies can be brought to the table for talks.

Frankly, in my assessment of the situation, talks with ULFA are leading nowhere and the
reason is obvious. The reason is that Paresh Baruah, Arvind Bajkhowa and Raju Baruah are outside
India. There are serious differences among them. e hope that those differences multiply and we
hope that some of them will see reason. Recently, two senior ULFA leaders surrendered to our

forces, and, that has completely demoralized the ULFA leadership.

Our position regarding militant groups in the North East is very simple and straight forward —
give up violence, give up arms, give up any claim for sovereignty, we are willing to hold talks. | do not
think that the ULFA leadership today is in a position to accept these conditions; this is what we
gather through intelligence reports about Paresh Baruah's speeches, statements and movements.
But | am confident that with the recent surrender of the two ULFA leaders and the growing
differences among the remaining three or four leaders of ULFA, it is only a matter of time that there
will be further dissensions and ULFA will be weakened, and, eventually, they will see reason and
come to talks. But, in the meanwhile —both the State Government and Central Government are clear
that we will continue to maintain intense pressure on ULFA. ULFA is a very violent organisation. For
example, day before yesterday's incident has heen denied by ULFA, but the footprint of ULFA is seen

in the way the hicycle bomb blast was carried out.

As far as NDFB is concerned, that is also split now — there is an anti-talks faction and there is
a pro-talks faction — after Ranjan Daimary way expelled, and, Dhiren Bodo was elected as the leader.

We are engaging the NDFB and we are willing to hold talks with them.

We are willing to hold talks with it. If the other faction also wants to hold talks, we are willing to
hold talks with that. That again is a chequered history. A Suspension of Operations Agreement
started on 1st of June 2005 and was extended from time to time. It will now expire in December 2009,
They have submitted a Charter of Demands. ‘e will look into that. If they give up violence, give up

arms, give up the claim for sovereignty, we are willing to talk to them. In fact, an interlocutor has
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been appointed. But in the meanwhile, we will not commit the mistake that during the interregnum
we will not maintain pressure on them. That was a mistake. Once talks begin, we can think of
suspending operations. But until then, subject to an SoO which they observe, we will continue to
maintain intense pressure on these forces so that they do not recruit nev cadres, they do not indulge

in extortion, do not indulge in violence.

Sir, many of these leaders take shelter in Bangladesh. But, | must say after Sheikh Hasina's
Government has taken over, we have received splendid cooperation from the Government of
Bangladesh. Sheikh Hasina is visiting us next month. | am sure the cooperation between our two
countries will be further strengthened especially in matters relating to militants who take shelter in

Bangladesh and commit atrocities in India.

Sir, | have regretted this incident. For every one incident that has occurred in Assam in the last
11 months, please remember there are dozens of incidents which Assam Police has prevented. In
fact, Assam Police has done an exemplary job in the last year. It is because of the intense pressure
maintained by the Assam Police and the security forces that we have been able to force splits in the
organisations, and one faction of each organisation is coming for talks. | think, they have done a
remarkable job as far as NDFB is concerned, as far as the DHT (J) is concerned. Much remains to
be done. We offer talks on the conditions that | have mentioned. YWe are willing to engage in a
political dialogue. But, in the meanwhile, security forces will continue to maintain intense pressure on

any militant group which indulges in violence or extortion.

Sir, while | regret this incident, the operational command has taken stock of the situation. | am
confident that they will continue to improve the law and order situation. Hopefully, some day peace

will return to Assam and everybody can feel secure and at peace in Assam.
MR. DEPUTY CHAIRMAN : The House is adjourned to meet tomorrow at 11.00 a.m.

The House then adjourned at three minutes past six of the clock till

eleven of the clock on Wednesday, the 25th November 2009,
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